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IN THE CENTRAL ADMINISTRA 
	TRIBUNAL : HYDERABAD BENCH 

HYDERABIkD 

M.A.N..463/96 in 

O.A.Ns.162/92 

BETWEEN: 

S.Suash chanira 

K.T.Srinivas Gspal 

M.Venkateswar Re. 

AND 

lJnj.ri .f India, rep. is  
Ministry .f C.mmunicat 
of Tele,c.mmunicatj.ns, 
India, New Delhi - 110 

Chairman, Telecern Comm 
Ministry .f Cemunicat 
ftI&c:.mfdati.ns, Sc 
&&tflhf 110 001. 

Direct.r-General, 
Te lec.mrnunjcatj.ris, 
New Delhi - 110 001. 

Chief General Manager, 
Te lec.mrnunjcatj.ns, 
A.P. Hyderabad. 

By. Direct.r General(p 
Ministry .f Comtnunicat 
Sanchar Bhavan, New De 

Dqte .f order: 1.8.96 

Applicants. 

Lts Secretary. 
is, Dept. 
,vt. .f 
)1. 

i p2%, 
s Dept., 
ar Shaven, 

3Gflriel), 
s Dept., 

I - 110 001. 	.. Resp.ndents. 

C.unsel fr the Applicants 	 Mr.K. LkksNm1Lrikrsimha 

C.uflsel for the Res.nents 	 Nr.N.R.Devraj 

CORAM: 

HON'BLE SHRI R.RANGARAJAN MEMBER (ADMN.) 

X Oral srder as per Hsn'1e Shri. R.RANGARAJAN,MENBER(Aâmn.) X 
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Heard Mr.K.L,akshmj Narasiruha, learned counsel for the 

applicant and Mr.W.Satyanaräyana for Mr.N.R.Devraj, learned 

standing cuunel for the respunients. 

2. 	The applicant in thi's GA has filed this MA for.  

implementatiun of the judgeinent in the GA dated 12.3.92. 

Notice was issued .n l.7.96. and it is posted today for 

further hearing. Even tuday the learned standing cuunsel 

was not aóle to get any infurmatiun. Hence the MA is urierel 

as f.l].uws:- 

The judgernent sheuld I implemented on or lefure 

31.8.96. M.A. is 9rdered accordingly. 

R.RANGARAJAN 
Member (Admn.) 

Dated: 1st Jugust, 1996 

(Dictated in 	eb Cuurt) 
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